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NOoe 328

DETENTION AND RELEASE OF A MEMBER

The following message dated 13.05.1997 addressed to the
Hon'ble Speaker, Delhi Vidhan Sabha was received from Peputy
Comnissioner of Police, Central District, Delhi 3~

» I have the honour to inform you that

Shri vasdev Kaptan, Member of legislative Assenbly
DElhi waS detail’lea u/s 65 D.P. Act On 1395.1997 at
1.35 P.M. for not obeying the lawful direction of
Police Officer at Link Road Chambery, Karol Bagh,
Delhi. He was subsequently released at 1.45 P.M.

on the spot.™

P.N. GUFTA
SECRETARY



